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1. The Executive Officer, Sri Agneeswaral Temple, Thirukollikadt

du~\, Madras, with

2. The Commissionst of Income--taX, Tanil Na
roference to his letter ND. 1128/ 6/82-83-T + Nup=V dt. 25.8.83.
3. a1l Commissioners of Incomu=-taX. :
4, Directors of Inspection {IT)/{R&S)/(P&PF)K(InU), New Oelhi.
5. Director of 0&M Services (Income—tax) s det froor, Alwan—s=-
Ghalib, Mata sundri Lane, Neu Delhi ( 6 copilds)e
G a1l Qfficers & sections of 1,T.Wing of 30T, Neu pDelhi.
e comptroller & auditor Gl. of india, New nelhi(20 coples).
8 gulletin Sectionn of Dte, of Ins.(RS&PRg New Delhi( 5 copiet
g, Director of Training, IRs(Diroct Taxes)y staff Colleges
nagpur { S coples)s i
10, shri P.K.KaTtha, Joint ScCY.o ministry pf Lau, Justicu and
company Affairs (Departmont of Legal Affairsp, Nou pelini.
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